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ITEM NO.32 COURT NO.3 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 7466/2023

T.S. MURALI Appellant(s)
VERSUS
SARVESH KASHYAP Respondent(s)
(IA No0.230597/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.230596/2023-EX-PARTE STAY and IA No.230598/2023-
EXEMPTION FROM FILING O.T. )
Date: 04-12-2023 This appeal was called on for a hearing today.
CORAM
HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Salman Khurshid, Sr. Adv.

Mr. Siddharth Yadav, Sr. Adv.

Mr. Apoorv Agarwal, Adv.

Mr. Vaibhav Manu Srivastava, AOR

Ms. Vaishnavi Prakash, Adv.
For Respondent(s)

UPON hearing the counsel, the Court made the following
ORDER
As per the office report and the affidavit of compliance filed
by the appellant - T. S. Murali, Rs.5,00,000/- (rupees five lakh
only) have been deposited with the Liquidator (respondent).
The appellant will continue to deposit Rs.1,00,000/- (rupees

one lac only) per month with the Liquidator (respondent) w.e.f.

01.01.2024, till further orders.
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sm&@2§ Issue notice, returnable in March 2024.

Date: 20; 2.0
17:35:26
Reason:Er

Notice will be served by all modes, including dasti.
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The authority under the Goods and Services Tax (GST) Act,
2017, will be impleaded as respondent no.2 to the present appeal,
and notice will be issued to the newly impleaded respondent on the
steps being taken within fifteen days from today. An amended memo
of the parties will be filed.

The interim order will continue till the next hearing date.

In the meantime, it will be open to the appellant to submit

his proposal.

(BABITA PANDEY) (R.S. NARAYANAN)
COURT MASTER (SH) ASSISTANT REGISTRAR
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